are also entitled fer payment of Productivity Linked Bonus,

{§SN

(Order passed by Hon'ble Shri A.8.Gorthi, Member (A) ).

aL

The applicants sho—wess initiaily appointed as Short
Buty/R.T.P., Postal Assistants and they worked as such faor
more than three years during the periocd 1981-30 ad per

details shown in Annexure A-3 to ths Original Application

prior to their regularisation. 1ness pae, -

Original Application is to extend to them the benafit of.
the Judgement in 0.A.132/95 decided on 2-2-55 and pay them
Productivity Linked Bonus for the period during which they
worked as Short Duty/R.[.P Postal Assistants.

24 The applicants state that from the very date of their

appointment as RTPs, they were poaiveao.

R -

those performed by regular Sorting Assistants for full

eight hours a day or more. Accordingly thay claim that they

K Similarly situated employses appraachad'this Tribunal
(Ernakulam Bench and this Bench) claiming similar relief,
which was granted. As the applicanés before us are in thé
same situstion as the applicants in 0.A,132/95 and other
Original Applications decided by this Tripunal, we see no
reason in not extending similar bene?it‘to the applicants

also.

L

oo Je



: ‘ 3
4, In the result, the Original Application is alloued

til A Aimention to the Respondents to grant the applicénts

the same benefit as was granted by this Bench of the 1riuuies

in 0.A.132/95, The above direction should be complied with-

in a period of three months from the date of communication
of this order. -

5. The Griginal. pr].luclb;.u.-“.._k‘_

T e A b

admission stage itself after hearing counsel for both the

parties, No costsv/

| Ao S«
";%?Etgtzzgzﬁzjgr : (¥ .NEELADRI RADSHﬁ‘H““~¢?¢

. Member (A) Vice=Chairman Hi
S -
-4 |
—_— Dt, 29th March, 1995.
—
Siotatod in Open Court. Deputy Regls rar JJCC
en Court. Deputy Registrarid
avl/ —
To

1. The Secretary, Union of India,
Dept.of Posts, New Delhi.

The Chief Postmaster General, A.P.Circle,Hyd.

3. The Superintendént of Post Cffices,
Adilabad Division.

4, Cne copy to Mr.B.S.A.satyanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.K.BhaskarsRao, Addl .CGSCL.CAT ,Hyd ,

8. One copy to Library, CAT.Hyd,

7. Ong spare CoOpye.
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